IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-V
(Special Bench)

Item No.-521
IB-254 /ND /2020

IN THE MATTER OF:

Prestige Wines & Spirit Pvt. Ltd. ....Applicant
gli.alini Securities Pvt. Ltd. e Respondent
SECTION

U/s 9 IBC Order delivered on 24.03.2022
CORAM:

SHRI P.S.N PRASAD
HON’BLE MEMBER (JUDICIAL)

SHRI HEMANT KUMAR SARANGI,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant
For the Respondent

ORDER

No one is present at the time of virtual hearing. We have gone through
the order dated 12.03.2020 passed in this matter and opportunity was afforded
to the Counsel for the Operational Creditor to take appropriate steps for filing
an application for withdrawal of the matter in view of the settlement arrived
before the Delhi Mediation Centre. The Counsel for the Operational Creditor
has not taken any steps and has not filed any rationale in continuing with this
matter. Therefore we do not find any continuity with the matter when especially
the parties are not present on the dates of hearing and subsequently order for

filing withdrawal application. The matter is therefore dismissed yithout cost.
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